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1) 0.A. NO. 420/1996

2) 0.A. NO. 416/1996

i o %) 0.A. NO. 433/1996
4) 0.A. NO. 297/199

6
\y/é)/ﬁ A. N0-1928/l996%§%(/
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This the_ﬂéZVdi _day of J%qu/z, 1997 .

A

HON’BLE DR. JOSE P. VERGHESE, VICE CHAIRMAN (3)

HON®BLE SHRI S. P. BISWAS, MEMBER (A)

1) 0.A. No. 420/1996

Arun Kumaip Mishra,
practicing Advocate,
i~ ~ : R/0 B-153, East of Kailach _
4 <> ' New Delhi-11006&5. : ... Applicant

( By Shri H. B. Mishra. Advocate )
~-versus-

1. _Government of National Capltal
Territory of Delhi through
Chief secretary,
5, Shamnath Marg,
Delhi-110054.

2. Union Public Service Commission
through its Secretary,
ODholpur House,
shahjahan Road,
O New Delhi-110011.

3. . Director of Prosecution,
" Government of National Capltal
Territory of Delhi,

Tis Hazari, Delhi. ‘- Respondents

( By Shri Jog Singh, Advocate )

2)  0.A. No. 416/1996

Naresh Kumar Verma s/0 Ram Kumar verma,
R/0. House No. 302, Gautam Nagar,
_New Delhi-110049. ... Applicant
( Applicant in person )
—-versus—

1. = Government of Natlonal Capital
Terrltory of Delhi: thr:ugh
Chlef Secretary, .
5, Shamnath Marg, ; :
'Delhi-1100C¢% o -
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4)
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Union Public Service Commission
through its Secretary,

Dholpur House, i

Shahjahan Road, !

LY

New Delhi-110011.

The Directorate for the Welfare
of SC/ST/0BC,

Govt. of NCT of Delhi,

154-155% 0ld- Secretarlat Building,
Delhi-110054 through

its Secretary.

The National Commissioner for

SC, ST & 0BC,

Lok Nayak Bhawan,

Khan Market,

New Delhi. : --. Respondents

( By Shri M. M. Sudan and Shri Vijay Pandita,
Advocates )

0.A. No. 433/1996

Ms. Kiran Bala D/0 Ram Lal,
R/0 197, Parmanand Colony,, '
Delhi- 110009. - ! .. Applicant

( By Shri R. K. Sharma, Advocate )

-versus-—
Government of National Capital
Territory of Celhi through
Chief Secretary,
%, Shamnath Marg,
Delhi-110054.

Union Public Service Commission

through its Secretary,

Dholpur House,

Shahjahan Road,

New Delhi-110011. --. Respondents

( By Shri M. M. Sudan and Shri Surat Singh,
Advocates )
O0.A. No. 297/1996%

Manoj Kohli $/0 A. D. Kohli,

" R/0 A-29, Phase-1,

Ashok Vihar, Delhi.

fSureCh Chand $/0 Harish Chand,
‘R/0 D-29, Mata Wali Gall .

Joh&ri Purl

*. Delhi-110094.
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‘Ghaziabad (UP) . .-

v
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virender Singh S$/0 Ghure Lal,
R/O 9/35-34, Gali No.l,

Gyan Mohalla, Dharampura,
Gandhi Nagar,

Delhi—-110031 .

Mrs. Neelam Narand w/0 Sudhir Narand,
R/0 10, pefence Enclave,
vikas Marg. A

Delhi. .

pDavender Rana S/O'H. P. Rana,
vill. & P.O. sahibabad, Dairy,
Daulatpur, Delhi-110042.

grij Pal Singh s/0 Lahari sinagh,

R/0 Vill. & p.0. Ronda,

Distt. Bulandshahar (ur) ' ,
presently @ 119 Himversha Apartments, '

‘103, IP Extension, patparganl,
‘Delhi.

grindabad $/0 Maheshwari Prasad,
R/0 Ambedkar Nagar,

sutarkhana, City Banda,

Distt. Banda (UrP),

Ppresently = z-a/134 (HIG),
Rachna, Vaishali Colony, :
Applicants

( By shri K. C. Mittal, Advocate )
—-versus—

Government of National Capital
Territory of Delhi through
Chief Secretary,

5, shamnath Marg,
Delhi-110054.

Union public Service Commission

through 1its secretary, :

Dholpur House,

shahjahan Road,

New Delhi-110011. ' _ .. Respondents

( By Shri M. M. Sudan and shri vijay Pandita,
advocates ) - ) .

0.A. No. 1928/19%6
Naresh Kumar Verma S/0 Ram Kumar verma,

R/0 House No.-302,-Gautam Nagar,
New Delhi-110049. ... Applicant

( ppplicant ir person )

-venrsus-
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10.

11.

" New Delhi-110011.

1

Union Public Service Commission
through its Secretary,

Dholpur House,

Shahjahan Road,-

New Delhi-110011.

- 4 -

- -+, Respofdent

( By Shri M. M. Sudan, Advocate )

0.A. No. 1934/199¢

Santosh Kumar Raghuvanshi |
S/0 Basant Singh.

Vipin'Sandhuja
S/0 A. N. Sandhuja.

Sanjiv Goel $/0 G. D. Goe].

Mukesh Kumar Ahuja !
S/O R. K. Ahuja.

Ms. Sushma Badhwar
W/0 Rajiv Badhwar.

Kaleem Ahmam
8/0 Late Faizul Hasan.

.Aslam Khan j
_S/O A S. Khan.

Ram Kumar Verma
S/0 Late Shyam Prakash.

‘Vakil ahmad

S$/0 Idda Khan.

Atig Ahmad
S/0 Saleemuddin.

Ageel Ahmad
S$/0 Allah Diya.

(A1l applicants c/0
Directorate of-ProsecutiOn,
Tis Hazari Courts,

Delhi) 4 ‘ B --« Applicants

- ( By Mrs. Meera Chhibber, Advocate )

~versus-

Government of National Capital
Territory of Delhi through
Chief Secretary,

5, Shamnath Marg,
Delhi-110054.

Union Public Service Commission

~
through its Secretary,
Dholpur House,. e , .
Shahjahan Road, T . -
S .- Respdndeqﬁs
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( By shri M. M. -Sudan and shri vijay pandita.
advocates

or. Jose P- verghese,

‘These applications arise out of the effort of

the respondents to .recruit assistant public
- prosecutors, whose »recruitment has been unduly
delayed- ns  early on 12.10.1994, the Government of

National Capital Territory of pDelhi wrote toO the uUnion
public gervice commission (UPSC) for'appointment of
assistant Public‘ Prosecutore on regular basis, and

finally the concerned advertisement for £illing up

these posts came tO be published on _13;5-1995 vide

advertieement No. ¢ of 1995. serial number 24 of the
said consolidated advertieement refers, to a9
prosecutors in the birectorate of Prosecution,
Government of  NCT of Delhi. out of these 49 posts, 8
were reserved for 'Scheduled caste, 4 reserved for
gcheduled Tribe and 14 for'Other Backward castes - The
essential qualificetions prescribed were (1) degree in
1aw of & recognieed university or equivelent,and (2)

three years’ experience “at the Bar OF equivalent

experience in any ljegal department or organisation of

standing- The desirable qualifications prescribed
were experience' as public vProsecutors/Government
edyocete. The duties prescribed were o -conduct cases

“in the court of Metropolitan Magistrates on behalf of
the Government of NCT of pelhi and teach law subjects

at,PTS'Jharoda Kalan, pelhi Police-

4
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Since the regular intake of FPublic Prosecutorsg
were getting delayed, the Government of NCT of ‘Pclhx
decided_ Ato recruit orlglnaluy Assistant Public
Prsoecutors[Proeeoutors in the Directorate of
prosecution on purely adhoc and emergent basis for ia

maximum. period of six months only expecting the

pProcess of regular appointment would be finalised by

then. The said advertisement appeared in the dailv
-Newspapers of 2.7 1995 and the last date of acceptlng
the appllcatlons was 24.2.1995._ -The qua11f1catlon>
prescribed were substaltnally the same as stated above
and all other things being equal, such as reservation
as per the Government policy, tne appointments were to

"take effect only as a stop~gep*arrangement;

-~
e

Fursuant to the said advertisement A qu1te ‘a

large number of - persons were appointed by the Chie*
‘Sectetary, Government of Natlonal Capital Terrltory of
Delhi 1n the =cale of Rs. 2000—3200 On purely adhoc and

‘emergent basis. These appointments were mostly made

towards the end of November, 1995 and it was clearly

| ’ K
| . . indicated in the appointment letters that thes f

appointments were on adhoc basis for a contract period
of six months or-till such appointment of candidates

| : _
1‘ v - is made on regular basis through the UPSC, whichever

B . . -
; Wwas earlier. It was also p01nted out to the
y, | St .t; .canaidates that the appointment would not confer any
| | right on the - candidates to - claim | seniority,
}oontinuanceu'in. service or appointment on .a regular
< SRR = L )

< basis. o L s

o
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In the meantime, the UPSC conducte§ intervieﬁs

on the pasis of advertisement dated 13.5.1?95 from

12.2.1996 to 1_3-1;9% and finally on 2417.19%6, the

urRsC sponsored . the names  of ~»¢ candidates for

%ppointment on regular pasis. It ijs not clear from

v he averments nor from the list of the récommended

candidates available in ~the paperbook of 0.A.

.No~420/1996 whether these 26 candidates recommended
:included the reserved candidates OrF not.

!

Respondénts on 22.5.1996 -brought out an

amendment  to the recruitment rules and the said

amendment wWas iSSQed under the proviso to article 309
‘of the constitution of India read with Government of
 1India, Ministry of Home affairs notification daféd
13.7.195%9 and with prior consultations with the UPESC.
By this amendment the respondenté increésedAthe number
of posts to 106 from the existing 49 and‘it is stated
+hat since there were }arge number of éandiaates who
had applied in response to the eaflier advertisemént
dated 13.5.1995, the UPSC were to recommend -more
candidates if found eligibie and available against the

extended number of posts as well.

" .all  the Original Apblications_which are now
being heard togéther for final.disposal, are arising

out of the facts stated above.

AO.A, No.  297/1996 has been filed at the
‘instance of seven ‘applicants'. who were in, %éq;.
appoiptedAu on adhot. basis_ in pursuéncé' of ._the

advgrtigement éf_ngruaky?“i995 pending éppointméht of -

— — e ———— -~ -
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regular incumbents through the upPsc,: and  the
applicants herein are seeking regularisation of their

-

posts on the basis that a large number of posts faere
available - and have been further added Xaﬂd made
aVailabie. subsequently; and as such, since their
recruitment were after a propér selection from the
market and were appointed being found eligible as they
were all fulfilling the qualifications prescribed,
nothing more remains for the respondents than to
consider: their candidaturé for.reguiaFisation againsf_
the ayailablé vacancies. The applicants therein had
applied “to UPSC in pPursuance of the abovesaid
notification dated 13.5.1995 but the UPSC turned down
their applications and they were not consideréd
agéinst .the 49 regular vacancies as all ofbthem 'wére
not called for the interview because the UPSC resorted
to shortlisting of candidates. It was statéd or
behalf' of the respondent'UPSC that for the 49 posts
advertised there were a total of 79¢ applications out
of which 491 applicationw were from among the general
candidates for the 24 unreserved posts. Sinée the
number of applicants were not that high, the method of
screening was not reéorted to, but the number was high
enough to resort to | shortiisting with objective
criferia. The contention of the learned counsel for
the respondents was that these appliéants' did not
fulfil the criteria Alaiddown for shortlisting- the
candidateé - and  they ‘Qéfe not called for tesf 'énd
interview. The submission of the learned codﬁsel for
the apélicants “ié Eh;£ apart from their claim ~far.
regulafigéfibn, alfegnatfvgiy the&»may be pérmitfed-té
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pe considered as a special class by  the UPSC and

consider theilr candidature against the available

vacancies.

0.A. No. 420/1996 was filed on behalf of shri
AL K. Mishra who was also complaining‘against his
exciusion by shortlisting at the instance of the UPSC.
He has also challenged the reserveation of 25 p0$té
out of total 49-and-also made submission that in the
absence of_ a notification under Article 242 Kof the

Constitution of 1India, no post can be reserved in

favour of STs in Delhi.

O.A. No. 416/1996 has been filed on behalf of

a candidate from the OBC community, who was also a

3

victim Zof-shortlisting and on the basis of his adhoc
service; claims the same relief as claimed in 0O.A.
No . 29;/1996. In O0.A. No. 433/1996, the reiiefé
claimed are the same anq the applicant is alsé

similarly placed as that of O.A. No. 297/1996 and

0.A. No. 416/1996.

0.A. No. 1934/1996 has been filed on behalf of
Santqéh Kumar Raghuvanshi and ten others, ali of them
belonging to the category of OBC and.their candidatgre.
has begn rejected on the -basis that their prior
éovernment' ser?icé and their claim as OBCs arose
against the céhtenfion of the respondents that their

claim has npp been put up through prescribed proforma

and -as such age relaxation in either Qr‘both counté

“~could not be given to the applicants. Similar is the -
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case Iin O.A. No. 1928/1996 wherein the applicant is

— l O —

seeking relaxation of age on the basis of his OBC

certificate. : -
‘ x . ~

i
\
.

Since the questions involved in these cases are
mostly common, we shall deal with those issues one by

one.

The first issue that has to be decided is
whether the respondents were'justified in increasing
the number of uvacancies during thé brocess of
sélection and will the same vifiate the equality - of
opportuhity, a right available to the public under
Article 16 of the Constitution. It is an admitted.
fact that 1in the original,ad&ertisement published on
13.5.1?95 thé number of posts stated to be squect to
process. of selection were only 49 and ‘it uwas on
4.5.1995 that the number of;posts_were.iﬁcréased to

T 104 byF'way of an émendment to the recruitment- rules
under the proviso to Article 309 of the Constitution.
Even though the réspondents wére within their power to
ihcrease the number of poéts,'they could not have
added these additional number of posts during the:
‘ﬁendency of the selection précedure thaf were'going‘on
oniy for 49 posts, we are of the view that the
resbondents have acted iliegally by addiﬁg_ the
additional number of pésts“fér considération ‘than

“initially adQertised, énd in theicircumstances,'we do
not however propose to guash thé' entire selection .
érocedure_ In. the éircumszénces of ‘thg ~case, we
‘consider .itv‘fit}td iiﬁit fhe-recqmpendatiohs to - the

number. of post§4}origina11y¥mentiohed_in_1the Afirst

o

o .




:appointment.

~ But it is not clear whether these 26 ;postsgf
recommended included the reserved candidates or not -
our direction would be that in case it incﬂudes the

' reeerved candidates, only then the recommenddtion and
appointment of those 26 candidates could p; va]nd _if
not, on]? 14 candidates {from among the - 24 ‘posts
awvailable to the general candidates out of the total
of 49 can be considered to be regular. 'Therefore, if
no reserved candidatee have been’inciuded in the list
of 26 persons, only the first 14 candidetee are to be
coneidered as regularly appointed and in 'eccotdance
with the rules. This iz because this.court paseed_en
spterim oraz ~ot Lo fi]l.up ten poets out of 24 ana
it may ‘be for the reason that it should beb available

: in the event the applicants in th]S case. eucceed in
their complaints: and sincelthe_total number of ;posts
available to thelgeneral category were only 24 .the
. ° respondents could not have filled up 26 posts.  The
total posts available for the respondenté for
recommendation to be made validly were onlyvld.lafter
dedgcting*lo posts covered under the interim ordere of
this‘tribunai_- The respondents are alsobdirected to
consider the remaiﬁing 12 candldatec whose~neme; have
been duly recommended by the UPSC after due‘seiéction,

7.

but could not be in accordance with the rules,,fnd as

such the1r app01ntment may be regular1sed aga1nst the if

w o ."\'—, . . -

____,___—-——-——-r__ —-
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_appointment shall _be treated . . adhoc

respondents regularise them agéinétnﬁ_"

‘ppsts made - -available bxu'an';fqheﬁdhéﬁt.~

recruitment rules.

‘ o |

A direction will ‘also be issued to the {

L i !

' respondents that the wvacancies reserved for Tthe | - — |
‘reserved candidates shall be filled up forthwith'from () E

among the candidates who had joined the process of

selection and found eligible and the recommendations

in this regard, if not already made, shall be made

forthwith and appointments made without any delay.

The  second main issue that has been put forward

Y-

v these applicatiochis @32 that the appointments made

[
-,

on adhoc basis even though on the face of it, it wascj

adhoc and on emergent basis, since the vacancies were ! f

* available and the applicants have discharged their

P,

duties to the satisfaction of the respondénts, nbthingAf‘

remains to be“done but to look into their "ACRs 'and}f

regularise them after taking-appropriéte approval fromf

the UPSC. The respondents on the other hand, submit

that the apbointment was purely on the basis of

AL

»stop-gap—af%angement and it was also clearly' statedf' <

H

that the said appointments will not confer any claim{

’

fof reguiarisation, ‘nor were there any ACRs availab}q;

for consideration of regularissation,v with - th%




con51derable

nts and we ar

- “i :;' »v,-\. ;“-—.-

-responde

S R had been' app01n
short and the'appointment‘bn:adhbé'baéisrwésf
stop—gap~arrangement till"the‘ regular .

~

for which the L

‘being SO

purely as 8

were recommended by the upPsC,

incumbents

e was going on. The claim of these

selection procedur

rejected o

applicants for regularisation will have to be

outright.

ba51s

Theee applicants also claim that on: the
that thay have been‘selected after they were found to '
have been discharging their - duties

be esligible, and
satisfactorilyﬂ the respondant UPSC:could net”‘have- ;
rejected their candideture for consideration ?againsf N
regular vacancies by shortlisting- 1t was }certain
+hat once the regular jncumbents are reco@mended,
these adhoc appointees will certainly be repléced and

- as such, their claim could be treated as’ a ispecial
class and not to shortlist them under Qhatever }f
The respondents

PR

criteria the respondents might adopt.

stated that these adhocC appointees cannot:be _treated

the _purpose of

as a special class even for
consideration of -their candidature for selection

against regular vaCancies. This is becausb theirig Q;
tenure was SO ‘short and they have never compéﬁed with

',§uchvlarge number of applicante from the market .and in
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" th :phglic{;

subMiSsibn'df'tHé respc
the applicants,

claiming,

when the ypse

considersg Candidatesg and Fecomméhds*them to replace

agreement —- —

thaﬁb,

and excluding the

their adhoc appointments . We are in:full

With the contention of the applicants

ghortlisting by whatever cCriterig

applicants Who were holding the posts on

adhoc bésis
from being considered, 1s " not in goéd taste The
respondents should not have excluded them from being

Considered.
respondentsg

for shortlisting.

Mas been
that thece Criterig are objective ehough in the normqb

circumstances that it was not found sUfficient €nough

these .

posts to

to exclude adhoc appointees who were alﬁeady
' 8 .

holding the the

'satisféction of . the:

thé déngew

respondents ang. are in

who of Seing'

replaced by regular incumbents by the’ same selection

procedure. Our considered view,

The
“this regard

these adhod

"direction

basis

—

is that in view
appointees have

of the

interim

A

orders o

which we wouidAlﬁke to issue ‘in

of the fact that niné of

already been interviewed

this

court,

B S S
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wonld'direct the respondents to publisn the result of

...15_..

these. nine candidatee"interviewed and in case .they

were found e;igible and fit, their _namee‘ may _be

_recommended against Vthe' regular ‘vacancies now

available. The remaining candidates who are holding

the posts on adhoc basis on the pbasis of the interim

,ordere passed by this court shall continue to hold
“the posts on adhoc basls until they have been given an

. opporthity- to be conSIdered for regular app01ntmcnt

after following the prescribed procedure uhder the

rules by_the upPsc.

The next 1mportant contentention that has bean

raised by one of the app11cants, especially the one in.

0.A. No. . 420/1996, Was that the reservation of 25
posts out of total 49 is in excess of 50 percent’ quot

laid down by the Hon ble Supreme Court in the case of

Indra Sawhney VS. Un1on of Indla 1992 Supp (3) scC

217. We are of the considered view that 50% of 49 is

obviously 24 and half. 50% is to be calculated not by

& mathametica1~ equation but against the roster
prescribed :fbr the purpose. ‘since the roster
prescribed -in these cases always starts from &
reserved candidate, the- respondents have rightly

reserved 25 posts out of 49 and that will not exceed
502 quota as a maximum limit prescrlbed by the Supreme

Court inAIndra‘Sawhneyfs case.

The learned counsel for the app11cant in O.A.

NO - 420/1996 also ralsed another issue, namely, that

L there cannot be reservatlon for STs in De1h1 1nasmuch

g Oelhl_ does not “have any ST of its own and in® the

R




VO - 16 -

absence of a notification under Article 242 of the
Constitution -of India, the réservation now éet apart
at the instance of respondents is illegai. In gmﬁport
of his case, thé applicant has relied onn a number of
decisions of varioqs High bourts and the: Supreme
Court. M. S. Malathi vs. The Commissioner Nagbur
inision & Ors., AIR 1§é9 Bombay 138; Action
Committee on Issue of Caste Certificate to Scheduled
Caste and Scheduled Tribes in the State of Maharashtra
& Anr.  vs.  Union of India & Anr., JT 1994 (4) sc

423.

(8

Even though theAapplicant is raising this issue
in this applicétion which may not directly arise out
of this application, we are of the wview that the
notification issued by the Government of India on
29.12.1993 after Indra Sawhney’s. case, referred‘above;
is applicable to the‘_present case wherein A the
reservation for Sthas élso been provided in Delhi and
this notificatibn is not under Qhailenge in any of

these applicationsi In Office Memorandum datedO
29.12.1993‘ issued by Government of India (Department
~of Personnel & Training), it is stated, "In respect of
direct recruitment or All India basis otherwise thaﬁ
by -open competition where there is a reservation of
16.2/3% fér SC and 7-1/2% for ST, the existiné_
40-point roster has been revised inﬁo a 1204point
roster as in the model fqrmat indidated_at_nnnexure I.
In respect of direct ﬁééruitmept to.GEouP C’  and
Group ;D’ VpoétS'noEmally attfacting candidates from a
) : . T
locality or iregion,’thg?éxiéting' loofgqint rosters
-.héve also»lgeéﬁ ‘Eevigediés in the mbde} iﬁdicateq. at.L
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aAnnexure 11." The ’nota pene” No. 3 refers to Delhi
and states, For Delhi, the rosters as prescribed for
recruitment oOnN All-India pbasis is to be followed." It

is to be noted that in accordance withi the said O.M.,

the roster points at 3, 17,'29, 4%, 57, 69, 83, 97 and
109 ere 'reserved for ST and>as such the .respondents
are bound to give’the benefit of the reservation under
this O;M. to ST candidates. 1t goes without saying

s to Group ’C’-and the

[

that the present recruitment
espondent NCT " of Delhi has been deciared hot as a
Sta%e within the Union, réther as a Union Territory.
The relevant notificatioh in this regard has been
produced by the respondents ahd it is aveilabie in the

paperbook.

In 0.A. No. 1928/1996, the applicants therein

have raised the issue of not giQing the benefit _of

relaxation of age to the 0OBC candidates. 1t is now an

admitted case that the relaxation of age to the extent
of three vyears is available to OBC candidafes and at
page 90 of the,hpaperbook in 0.A. No. 1928/96 a
comhunication confirming the same ie shown that the
said relaxation has been duly given fcr the Civil
services Examination in both the years 1995 and 1996
and it 1is an admitted case thét the respondents are
bound to give age relaxation~to‘the;exteht of ithree

years to the 08C eandidates. The learned counsel for

the respondents submitted that even though the

applicants in O0.A.  1928/1996 and  1934/1996 ‘are

eligible for age.- relaxatloh both on tha .count that

\_

they. are Government servant¢ as well as on the grouhd -

tha?-they’ are belonglng to OBC communltles, but the-'r

S T

-
a7
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vallablllty offage relaxation for Government servants‘

fand OBCs 1s an unquestlonable fact the contentlon of

EY SN ...} LG SR AL P

the respondents_ 1S'thatA

T T

not in the format prescrlbed. The respondents do not
“Ispute the.»fact~ that:they are either Government
servants or helongfhg to OBC Communities_ fn"view of
this fact, the‘apoiioénte in these o}ajé”Aké directed
to submit the certificates in the prescribed format
and submit themselves for consideration againet the
next available vacancies as and when the recroitment

takes place. ' Respondents are directed to consider

‘them against the additional number of posts now added

by an amendment to recruitment rules under the proviso

to Article 209, if they are not already considered-

.
3
ul]
—

Under " the circumstances, . these Orig
Applications are alloWed to the ektent mentioned 1in

the respectlve paragrabhs above,. along with the

»d1rections g1ven herelnabove. To recapitulate, this

court is issuing the follow1ng directions :-

(1) In O0.A. No. . 297/19%96, the applicants therein
will continueé on adhoc basis to hold the . post
till  their oendidature has been considered

against the addifional number of vacancies now

._made avallable by the respondents unless they’

have been 1nterv1ewed on rihe basis of the

the certlflcates dnnexed are, |
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.or;app01ntment';

agalnst 'regular vacanc1es and those candldateo
whose names’ have not been recommended w111 have

"ho rlght to regularlsatlon _oh the ba81s of their -

adhoc serv1ce; o

The applicant in O;A:_ No,f 420/1996 is entitled
- to consideration against the additional

vacancles, in accordance with the amended rules.

In o

Q\

se the said applicant also has taken part
in  the selection,proceddre_already ‘undertaken
and in case his cendidatune has been accepted by
the UPSC, the UPsC is directed to declare_ his .
result and make recommendetions accordingly.

The applicants in 0.A. 41¢/1996 and 433/19%¢

will also be entitled to same directions 30

given by us in 0.A. No. 297/1996-

The applicants in O.a> No 1928/1996 and 0.A.
1934/1996 are entltled to relaxatlon of. age’
applicable to Government servants and  to the
OBCS, wherever appllcable and they are dlrected
to subm:t fresh certlflcates in the prescribed»

N

format and the respondents,'are d1rected to

K

accept the1r candldature 1f found flt but foﬁ=~

thelr defect1ve cert1f1cates for age relaxatlon
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With these.directidns;~

-disposedfofi=;Nb costs.!

-

( S. P. Biswas ) .
Member (A)

Appli

cations are’

. oy . .

( Or. Jose}P. Verghese')
] Vice Chairman(J)




